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Supply and Prices of Goods - 

m 

An Ack ko provide, in pursuance of a resolution under article 
249 of the Constitution, for the control of prices of certain 
goods, and the aupply and distribution thereof. 

[23rd December, 19501, 

BE it ehacted by Pmliamenb as follows:- 
- 

1. Short title and extent.-(1) This Act may be called the Supply a d  
Prices of Goods Act, 1950. 

(2) IIb extends to the whole of India except the State of Jammu and 
Kashmir. 

2. Definitions.-41) I n  this Act, unless the context otherwise 
requires, - 

(a) "dealer" means a person carrying on the business of selling . 
any goods, whether wholesale or retail; 

(b) "goods" means goods to which this Aot applies; 

(c) "notifled order" means an order notified in the Official 
Gazette; 

( d )  "offer for sale" includes an intimation by a person of the price 
proposed by him for a sale of any goods made by the publication of a. 
price liab, by exposing his goods for sale in assooiation with a mark 
indicating price, by the furnishing of a quotation or otherwise 
howsoever ; 

(0) "prescribed" means prescribed by hdes made under this Act; 
(f) "producer" includes a manufacturer; 
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(2) A person shall be deemed to be in possession of goode- 

(9 when t-hey are held on behalf of that person by another 
person; 

(ii) notwithstanding that they are mortgaged to another person. 

3. G W  to which this Aot applies.-Subjecb to the .other provisions 
oontained herein, this Act applies to the goods specified in the Schedule 
and to such other goods as the Central Government may, by notified ' 

order, specify in this behalf. 

4 .  Fixing of maximum prices and maximum quantities which may bs 
held or sold.-(1) The Central Government may, by notified order, fix irn 
respect of any goods- 

( a )  the maximum price or ratelwhich may be charged by a deder 
or producer; 

( b )  the maximum quantity which may at  any one time bp 
possessed by a dealer or producer; 

(c) the maximum quantity which may in one transaction be sold 
to m y  person. 

(2) Any such order may- 

( a )  fix maximum pribes or rates and ma.ximum quantities for the 
same description of goods differently in different localities or £OR 
different classes of dealers or producers; 

( b )  instead of specifying the maximum price or rate to .be charged, 
direct that  that price or rate shall be computed in such manner and 
by reference to such matters as may be provided by the order. 

5. Restzictiolna on possession and sale by dealers and producers where 
maximum i s  fixed under section 4.-(1) No dealer or producer shall- 

(a) sell or agree to sell or offer for sale to any person any goode 
for a price or at a rate exceeding the maximum fixed under clause 
( a )  of sub-section (1 )  of section 4; 

( b )  have in his possession a t  any one time a quantity of any goods 
exceeding the maximum fixed under clause ( b )  of sub-section (1 )  of 
section 4, unless he has reported the fact of such possession to the 
Central Government or to the officer appointed in that behalf as required 
by section 7; or 

(c) sell or agree to sell or offer for sale to any person in any one 
transaction a quantity of any goods exceeding the maximum fixed 
under clause (c)' of sub-section (1) of section 4. 

-(2) Where any goods are sold, ageed to be sold or offered for sale in 
con%ravention of sub-section ( I )  by a dealer or producer through any person 
employed by  him or acting on his behalf, such p,erson and also, unless he 
,proves that he exercised due ililigeilce to prevent such contravention, the 
dealer or producer, as the case may be, shall be liable to the punishmenii 
provided by sub-section ( 1 )  of section 14. 

(3)  Where a dealer or producer disposes of any goods by having them 
 old by auction on his behalf, the auctioneer, as well as the dealer or 
producer, shall be liable to the punish~aent provided by sub-section ( 1 )  ot 
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section 14, if in any such sale thete is a contravention of dause (6) of 
sub-section (I). i 

6. General limitation of quantity which may be pomssed at any me 
time.-(I) No person shall have in his possession a*& any one t@e e greater 
quantity of any goods to which this section applies than the quantitJ, 
necessary for the reasonable needs of himself and his family for ithe . 
prescrib'ed period, unless he has reported the fact of such possession to the 
Central Government or to the officer appointed in that behalf as required 
by section 7: 

Provided that nothing contained in this sub-section shall apply- 

(a)  to a dealer in respect of any goods sold or purchased by him I 
in the course of his business, or 

I 

1 
( b )  to a producer in respect of any goods produced by  him. i 

I 
(2) For the p q o s e s  of this section, the Central Government may, I 

I 

prescribe the ciroumstances and matters which shall be taken into accounti I 

in determining the reasonable needs of aq'person, and may preecribe 1 : 
different periods for different areas ol: for different classes of good~1. I 

I 

(3) Notwithstanding anything contained in section 3, this section shdl  
apply only to such goods as the Central Government may, by notified 
order, specify in this behalf. 
/ 

7. Duty to aeclare poss?es~ios of excess stocks.-Any person having 1 
in his possession a quantity of any goods exceeding that permitted by or 
under this Act shall forthwith report the fact to the Central Government I 
or to  any officer .appoiqted by it in this behalf and shall take such action as 
ko the storage, distribution or disposal of the excess quantity as may be , - !  
prescribed' or as the Central Government or such officer may direct. i 

I 

8. Ed&% @ stocks.-(1) If any dealer has in his possession in the ! 
course of his business a stock of any goods and the said dealer or any I 
person employed by him to sell goods in the course of his business, when 
aaked by any other person (hereinafter in this section referred to as "the 1 
buyer") to sell goods of $hat description or whether he or his employer has 
such goods for sale-- 

(i) refuses to sell the goods, or denies that he or his employer has 
the goods, or by words or conduct intentionally causes the buyer to 
believe that he or his employer has not got the goods or will not or 
cannot sell them, or I 

(ii) offers to sell the goods subject to a condition requiring the 
buying of any other goods or subject to any other condition except the 
condition that the buyer shall pay the price forthwith or take delivery 

* within a reasonable hime, ... 
the dealer carrying on the business shall be guilty of an offence under thia 
Act. 

I 
(9) It shall be a. defence for a person charged with any such offence 60 

prove that the sale of the goods or khe sale thereof without the fulfilment' 
of the condition proposed by him, would, having regard to the quantity d 

i 
goods which he or that person was reguested ;to sell or any other considera- 1 
tion- 

r 
> -  ,- 3z~,d . (a) be contrary to the normal practice of h i s  business; or 

- - 
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! 
( b )  involve a breach of some obligation lawfully binding on him; 

or 
(c) interfere with arrangements made by him for an orderly dis- 

posal of his stock among his regular customers. 

9. Cash memorandum to be given o@ certain sales.-(1) Every dealer or 1 
producer, when selling gooils for cash shall, if the amount of the purchase 1 
fs rupees ten or more, in all cases, and if the amount of the purchase is 
less t h ~ n  rupees ten, when so required by the purchaser, give ko the pur- I 

chaser a cash memorandum containing particulars of the transaction. 
(2) The Central Government may prescribe the particulars to be con- 

ltained in any such cash memorandum. 

(8) Notwithstanding anything contained in section 3, this section shall 
apply to all goods, whether they are goods to which this Act applies within 
%he meaning of that section or not, but the Central Government may, by 
notified order, exempt specified areas, classes of dealers ox producers or 
classes of goods from the operation of this section. 

10. Marking d prices and exhibiting price lists and stocks.-(1) The 
Central Government may direct dealers or producers in general, or any 
dealer or producer or class of dealers or producers in particular, to mark 
gooda exposed or intended for sale with the sale prices or to exhibit at  some 
easily accessible place on the premises price lists of goods held for sde 
and also to similarly exhibit on the first day of every month, or at such 
other intervals as may be prescribed, a statement of the total quantities of 
any eruch goods held in stock, and may further give directions as $0 the 
manner in which any such direction aa aforesaid is to be carried out. 

(2) No dealer shall destroy or efface, or alter or cause to be destroyed, 
effaced or altered, any label or mark affixed- 

(a) to any goods in pursuance of a direction uniler sub-section ( I )  
or 

( b )  to any goods an4 indicating the price marked by a producer. 

(3) Notwithstanding anything contained in section 3, the Central Gov- 
- e~qmen,t may, by notified order, declare that the provisions of this section 

- 

shall also apply to any goods other than those to which this Act appliee 
within the meaning of that section. 

11. Obligatbn to state prices separately on composite ofla.-Where a 
dealer or producer makes an offer to enter into a transaction for a con- 
sideration to be given as a whole in respect of both of a sale of any goods 
hnd of some other matter, $he dealer or producer making the offer shall 
~ t a t e  in writing the price which he assigns to the goods, if he is required 
so to do by any person to whom the offer is made, and the offer shall be ! 

deemed for khe purposes of this Act to be an offer to sell the goods at the 
price so stated. 

* 12. Prohibiiiion oli closure of shops.-No dealer in any goods sha.11 keep , 
his shop closed with the intention of avoiding the, regular sale of such 
goods and thereby obtaining a higher price for the goods at a later dab. 

1 

13. Power to regulate production and .distl5bution of Ws.-The Cen- 
tral Government may, by general or special order,- 

(a) prohibit $he disposal of any goods except in such circum- 
stances and under such conditions as may be specified is. the order; - 

- 
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( b )  direcf the sale of the .whole or a specsed part of the stock af 
spy goode aij such prices and to such persons or class of persons or in. 
such circumstances as, may be specified in the order; 

(c) regui.-te by licences, permits or otherwise the production, 
supply,, storage, transport or distribution of any goods or the use of' 
any g0od.s in any industry. 

14. Penalties.-(1) Any person who contravenes any of the provisions. 
of this Act, or of any orders or rules made thereunder, shall, if no other 
punishment is specified therefor in this Act, be punishable with imprison- 
ment for a term which may extend to three years, or with fine, or with1 
both : 

Provided that where the person id guilty of an offence under section 8, 
the court shall sentence him ho imprisonment for a term which may ex- 
@nd to three yeard, and may in addition impose a sentence of fine. 

(2) Any person who fails to comply with any directions made under 
authority conferred by ,this Act shall be punishable with imprisonment for 
a term which may extend to one year, or with fine, or with both. 

(3) A court convicting any person of an offence punishable under this 
Act may order that the goods in respect of which ,the offence has been corn 
mitted or a specsed parb thereof shall be forfeited to the Government. 

15. Offenma by CqoratW.-(1) Whe're any person, contravening any 
of the provisions 01 this Act or of! any order or directian made thereunder 
is a company or other body corporate, every person, who, during the relevant 
period, was in charge of, and was responsible to the company or other 
body corporate during tihat period for the conduct of the business of the 

!establishment in or in relation to which the contravention has taken place, 
as well as the company or other body corporate, shall be deemed to be 
guilty of such crn~t'ravention and shall! be liable to be proceeded against- 
and puniahed accordingly: 

Provided that nothing contained in this sub-sation shall render any 
person so in charge or responsible liable to any punishment provided in this 
Act, if he proves that the contravention took place without his knowledge 
or t h d  he exercised all due diligence to prevent suoh contravention. 

(2) Notwithstanding anything contained in sub-section (I), where any 
offence under this Act or any order or direction made thereunder hae been 
committed by a company or other body corporate and i t  is proved that the , 

offence has, been committed with the consent or connivance of, or is attri- 
butable to any neglect on the part of, any direotor, manager, secretary or 
other officer of the company or other body corporabe, such director, 
manager, secretary or other officer shall also be deemed to be guilty of 
that offence and shall be liable to be proceeded against and punishe& 
according1 y . 

10. Powers of search and seizure.-(1) For the purpose of enforcing the 
provisions of this Act, the Central Government may, by general or speoid 
order, authorise any officer not below the rank of an inspsctor of ~ o l i c s  

(a) ,to enter-and search any premises, vehicles, vessels or aircr&& 
rnupied for the purpose of the business in any goods or where any 
such goods may be found; 

(b) to seize m y  goods in respect of which he has reason to believe 
tha;ti an offenm under this Act; has been committad and thereafter to 
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take all such mesures as may be necessary for ~ecuring the prduc- 
tion of such goods in court. 

(2) If any person obstructs an officer in the exercise of the  powers con- 
$erred upon him by this section he shall be punishable with imprisonmenb 
which may extend to six months, or with fine, or with both. I j 

17. Procedure.-No offence punisha%ble under this Act shall be inquired 
into by any person below the rank of an inspector of police and no prosecu- 
Ztion for any such offence shall be instituted except with the previous sanc- 
.tion OF the Cent r i  Government or of an officer not below the rank of e 
district magistrate empowered by the Central Governmsnt to grant such 
sanction. 4 

18. Summary trials.-(1) Notwithstanding anything contained in sec- 
tion 260 of the Code of Criminal Procedure, 1898 (Act V of 1898), a magis- 
&ate empowered to act under that section may try any offence punish- 
able under this Act in a summary way under the provisions of Chapter 
XZIII of the said Code, and shall so try any such offence unless he is of 
opillion that in the event of the offence being proved a sentence which he 
is empowered under that Chapter to impose would be insuEcient. 

(2) Notwithstanding anything contained in section 362 af the said Code, 
a presidency magistrate trying an offence punishable under this Act shall 
not record the evidence or frame a charge unless he is of opinion that in 
%he event of the offence being proved a sentence against which, in accord- 
ance with the provisions oi  sections 404 and 411 of the said Code no appeal 
i i e ~ ,  would be insuEcient: 

Provided that, where at  any subsequent stage of a trial commenced in 
accordance with this sub-section, i t  appears to the presidency magistrate 
that in the event of the offence being proved such sentence as aforesaid 
would be InsuEcient, he shall recall any witnesses who may have been ex- 
amined and proceed to re-hear the case in the manner provided in the said 
aection 362 for a case in which an appeal lies. 

(3) Notwithstanding anything contained in section 526 of the said Code, 
no decision ~f a court to try any offence punishable under this Act otherwise 
(than in the summary manner provided by this section shall be a valid ground 
on which to make an application under that section. 

(4) References in this section to the Code of Criminal Procedure, 1898, 
a r  to a<nj  provision thereof shall, in relation to any Parb B State th 
which this Act extends, be construed as references t o  the corresponding 
Jaw or to the corresponding provision thereof in force in that Gtate. 

19. Accounts and information.-<l) The Centrd Government may direct 
any dealer c;r producer to keep such books, accounts and other records in 
relation to all sale and purchase transactions entered into by him as it thinks 3 

neoessary. 

(2) The Cent1.a: Government may direct a dealer or producer- 

(a) to ~roduce  to, and allow to be examined by, s person speoaed 
in  this behalf such books, accountf; or other documents in the c~stody 
or under the control of the person so required as may be specified or 
described in the direction being documents relating to the transactione 
or business the examination of which may be required for the purpose 
of this Act; and i 

_L_-__---- 

. - - - 
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( b )  to furnish to a person so specified such information as respect& 

the trai~sactior; or business as may be required for tho purposes of t h k  
Act- or such other information as may be in his v.ssscssion in relatim 
to the business carried on by another person. 

(3) The Central Government ma.y, by notified order, issue to al.1 dearer@ 
and producers of a specified class a direction such as is referred to in sub- 
section (I) or in clause (a) of sub-section (2). 

20. Restriction on disdosure 01 information.-(1) No information with 
respect to any particular business which has been -obtained under this A& 
shall, without, the consent of the person carrying on that business, be dia- 
olosed otherwise than in connection with the execution of this Act: 

Provided that nothing in this section shall apply to a disclosure oE 
information made for the purpose of any criminal proceedings which may 
be taken whether by virtue of this Act or otherwise, or for the purposes 
of any other law for the time being in force. 

GZ> I f  any person discloses any information in contravention of the  
provisions of this seetioil he shall be punishable with imprisonrrient for a 
term which may extend to three months, or with fine, or with both. 

21. Paver to exempt..-The Central Government may, by notified 
order, exempt any pason or any goods or class of goods from all or any 
0.1 the provisions of this Act or of any order made thereunder. 

22. Delegation of powers.-(1) The Central Governmeas may, by noti- 
fied order, direct that any power exercisable by it under this Act (except 
the power given to it under section 3) shall, in relation to such matters 
and subject io.such conditions, if my,  as may be specified in tbe direction, 
ba exercisable also by such officer or authority subordinate to %he Central5 
Government fir bv such State Government as may be specified in the dire& 
tion. , 

(2) Any power exercisable by a State Government by virtue of a directiom 
under sub-section (I) may, unless otherwise provided in such direotion, b e  
exercised also by such officer or authority subordinate to that State- 
Government, as it, may, by notified order, specify in this behalf.' 

23. Power to issue direcfbns to State Goivernrnenb.-The Central Gov- 
ernment may give.directions to any State Government as to the carrying 
h t o  execution in the State of any of the provisions of this Act or of any 
order or direction made thereunder. 

24. Ear of legd proceedings.-No suit, prosecution or other legal pro- 
ceeding shall lie against any person fop anything which is in good faith: 
done or intendecl to be done undor this Act. 

25. Saving of other laws.-The provisions of the Act shall be in addition 
\ to, and not in derog&tion of, any other law for the time being in force r e p -  

.laking the keeping, searching, distribution, disposals or ~r i i ls  of goods. 

26, Power ta; make re1es.-(I) The Central Government may, by notifi- 
cation in the OEcial Gazette, make rules for the purpose cf parrying cut 
'the objccts of this Act. . 

(2) In particular, and without prejudice to the generality of the fore- 
going power, such rules may proviae for dl or any of the following matters, 
namely : - 

;a) the matters referred to in sub-section (2) of \section 6; 
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( b )  the partioulars td be contained in any cash memorandum undepg , 

section 9; I 

(c) the manna in which prices may be marked cn goads and prios 
lists exhibited; :k 

(d) the issue of licences under section 13, and the attachmen$ 0f1 
any conditions thereto and the levying of a fee hherefor; 

(e) any other matter which is to be or may be prescribed. 

27. Repeal of Ordinance XXVI of 1950.-(1) The Supply and Prioea d 
Goods Ordinance, 1950 (XXVI of 1950) is hereby repealed. 

(2) Notwith~tanding such repeal, anything done or any aotion taken in 
the exercise of any power conferred by or under the said Ordinance shall be 
deemzd to have been done or taken in the exercise of the pawera oonferrd 
by or under thie Act, as if this Act were in force on the day on which such 
&hing was done or action was taken. 

THE SOHEDUliE 
(See section 3) 

GOODS TO WHICH THIS ACT APPLm8 
, 

1. Non-ferrous metals, including brass (unwrough* -and. semi-manufm 
bred). 

. . . . 

2. ~ i c ~ c i i s ,  . bicycle , parts md a c c e s s d s ,  
3. Cycle tyres and tubes. : . . 

4. Electrio bulbs. .., 
5. Caustio soda. :. ,:i ... :.: R 

6. Soda ash.. $-.ti 
7 .  Tanning materials (wattle bark, watble e r W ,  quebracho) : 

' . 8. Raw rubber. . . 

9. Casein. 
10. Masts' foods (Glapo, Horlioks, Cow and aat'e IkWk and Ost'ermilkJ.. 


